CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL

NEW DELHI

16.09.2009

O R D E R NO. 09 OF 2009   

In relation to Benches at Ahmedabad, Bangalore, Chennai and Kolkata, from 1st November, 2009 onwards the Cause List of the hearings should be arranged as under: 

1. On Monday, all Short Matters of the Division Bench, followed by Regular Matters shall be listed.  However, the Regular Matters are to be taken up for hearing only if the time permits after hearing the Short Matters. 

2. On Tuesday and Wednesday, all Regular Matters of the Division Bench shall be listed chronologically, starting from the oldest matter.

3. On Thursday, in morning session, all expedited matters and other Regular Matters shall be listed.  The other Regular Matters, however, to be heard only if time permits after hearing expedited matters listed on the Board.

4. On Thursday, in afternoon session, all Short Matters of the Single Member Bench and Regular Matters of the Single Bench shall be listed.  The Regular Matters shall be heard only if time permits after hearing the Short Matters.

5. On Friday, only the Regular Matters of Single Member Bench shall be listed. 

Cause List of all the Benches shall be prepared accordingly and the matters shall be heard without any change therein.  In case any change in the Cause List is required, the same shall be with the prior approval of the President.

6. At Ahmedabad, Bangalore, Chennai and Kolkata, the Vice-Presidents/Members shall sit single on Thursday afternoon and Friday whole day.  

7. The matters relating to Excise matters shall be listed before one Member, whereas the matters relating to Customs and Service Tax shall be listed before another Member, as per the Roster to be approved by the President. 









       Sd/-

(JUSTICE R.M.S. KHANDEPARKAR)

PRESIDENT
